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ReEview & ANNuaL Riportr OF Fom
Fivavcy CORPORATION, BoMBAY

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): I beg to lay on the
Teble a copy each of the following
papers (Hind: and English versions)
upder sub-section (1) of section 619
A of the Companies Act, 1958:

See No LT-

See No LT-

{1) Review by the Government
on the working of the Film
Finance Corporation Limited,
Bombay, for the year 1973-74

MAY 7, 1078
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(2) Annual Report of the Film
Finance Corporation Limitad,
Bombay for the year 1078-74
along with the Audited Ac-
counts and the comments of
the Comptroller und Auditor
General thereon. [Placed in
Library See No  LT-
9855/75 ]

1217 hrs

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

MinuTRs
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MESSAGE FROM RAJYA SABHA

SECRETARY GENERAL &, 1
have to report the following message
received from the Secretary-General
of Rajva Sabha —

“In accordance with the provi-
sions of sub-rule (6) of rule 186
of the Rules of Procedure and Con-
duct of Business 1n the Rajya Sabha,
I am directed to return herewlth
the Appropriation (No 2) Bill,
1975, which was passed by the Lok
Sabha at its sitting held on the 20th
April, 1975, and transmitted to the
Rapya Sabha for its recommenda-
tions and to state that thus House
has no recommendations to make to
the Lok Sabha in regard to the
sad Bill ™

1218 brs.
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Forry-s1xT Report
SHRI G G SWELL (Autonomous
Dustriets): 1 beg to present the
Fifty-sixth Repart of the Commities



237 Maintenance of VAISAKHA 17, 1807 (SAKA) Muointenance of 238

Internal Sec. (Amdt.) Bill

on Private Members' Bills and Re-
solutions.

712,18} hre,
COMMITTEE ON ABSENCE OF

SHRI CHANDRIKA PRASAD
(Ballia); 1 beg to present the
T'wenty-first Report of the Committee
on Absence of Members from the
Sittings of the House.

41219 hry.
MAINTENANCE OF INTERNAL
SECURITY (AMENDMENT) BILL®

MR. SPEAKER: Shri Brahma-
nanda Reddy.

SOME HON, Members rose—
MR, SPEAKER: PFleasc allow him,
. BOME HON, Members: No, no.

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): 1 beg to move for leave
to introduce a Bill further to amend
‘lh. Maintenance of Internal Security

Act, 1971,

MR, BSPEAKER: Shri Madhu
Limaye, Shri Somnath Chatterjee,
Shri 8, M. Banerjee, Shri Janeshwar
Misra, Shrl S8amar Guha and Shri
Jyotirmoy Bosu have sent me intima-
tion that they want to oppose the in-
troduction of this BillL. I will call
them in that order before I put this
motion to votd

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): No, no. It is uncon-
ititutional,

MR, SPEAKER: Whether it is

constitutional or mot, the doors are

Interng] Sec. (Amdt.) Bill

open for that, It is not for me to
declare ils validity or otherwise,
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“(b) the detaining authority is
satisfied, having regard to all or
uny of the facts constituting all or
any of the grounds on which the
order has been made, that such
person is likely to commit or at-
tempt to commit, or abet the com
mission of, any prejudicial acts
within the meaning of sub-gection
(2) of this section in an area which
is for the time being declared to be
a disturbed area by notification
under section 3 of the Armed For-
ces (Special Powers) Act, 1858 and
makes a declaration to that effect
within filve weeks of the detentior

of such person.”
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*Published in Gazette of India Ex traordinary, Part II, Section 2, dated

h May 1975,



